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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

AT NEW DELHI

ORIGINAL APPLICATION NO. 680 OF 2024

IN THE MATTER OF:
Vaishali Rana & Ors. ... Applicants

VERSUS

State of Haryana & Ors. ... Respondents

REPLY OF RAJ KUMAR, IFS, DEPUTY CONSERVATOR OF
FOREST, GURUGRAM TO ADDITIONAL AFFIDAVIT DATED
18.01 .2025 OF THE APPLICANT

MOST RESPECTFULLY SHOWETH:

1' That a detaired repry has been submitted in respect of oA No.
68012024. rt is humbry submitted that prior permission for tree
felling is required from'Haryana Forest Department in areas
which are specified under generar section 4 of punjab Land
Preservation Act 1900.

2. That no permission of trees is granted by Forest Department
unless tree feiling is required for any pubric project or requested
by the bonafide appticants causing obstruction in house
construction or unress causing any harm to pubric/private
property.

3. That the apprications for tree feiling in Gurugram city in case of
public developmentat projects are submitted on online portal of
Forest Department by devetopment agencies rike Gurugram

02A\
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Metropolitan Development Authority, Municipal corporation,

Haryana shahri Vikas Pardhikaran, Haryana state lndustrial

Development corporation Ltd., Metro Rail Agencies, vidhut

Prasharan Nigam, RRTS etc' The trees coming in the

alignment of road, sewer line, water pipeline, underpasses,

bridges and building construction are jointly inspected by the

agencies and the Forest Department'

4. That the trees standing in MC area are first inspected by MC

officials and if required for felling, is applied by MC on online

portal of Forest Department. Forest Department after inspection

takes decision on tree felling accordingly'

5. That the trees standing on private land owners land are directly

applied on online portal of Forest Department. Field staff carry

out inspection and based on field inspection report, the decision

is taken on tree felting. A sample of tree felling application and

the inspection report are annexed as Annexure'R'l for kind

perusal.

6. That the two services are part of Right to service Act of

Haryana Forest Department i.e. permission for tree felling and

forest clearance. The tree feeling permission is required only in

areas specified undrjr general section 4 of Punjab Land

Preservation Act 1900.

7. That as per Notification of 1997 and 2013, permission was to

be granted by Divisional Forest officer of the concerned area

without putting any conditions. But Forest Department has

started putting condition of compensatory plantation in lieu of

trees to be felled.

8. That due to enforcement by Forest Department and awareness

among people, illicit tree felling has been drastically reduced

and applications are submitted only for the trees which are

required to be felled for specific permitted purpose .![@

O2AflRN

any wood selling Purpose.
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Para-wise Reply:-

1. That the contents of para 1 of the affidavit fired by the appricant
are a matter of record. However, it is submitted that the Forest
Department, whire granting permissions, acts stricfly in
accordance with the provisions of raw and appricabre
environmental norms.

2. That the contents of para 2 are denied to the extent that any
material fact has been conceared by the Forest Department.
The Department follows a transparent process and ensures that
all necessary considerations are taken into account before
issuing any permission.

3. That the contents of para 3 are admitted to the extent that the
original Application has been filed under section 14 read with
section 20 of the Nationar Green Tribunar Act, 2010. However,
the contention that the Department has indiscriminately allowed
tree felling is denied. The permissions granted are in
accordance with relevant legal provisions, and due process has
been followed.

4. That the contents of para 4 are denied to the extent that the
issuance of permits has been portrayed as arbitrary. The
Department, whire granting permissions for the feiling of trees,
ensures compliance with compensatory afforestation norms
and other statutory requirements. The details of permissions
granted for tree felling, as mentioned in sub_paras (a), (b), and
(c), are a matter of record, but they were granted onty after
carefur consideration of ecorogicar impact and pubric necessity.

5. That in response to para 5, submissions (
rcqnnnrranr ie ao rrnzr^-. 

t' suDffilssions of answeringd@ir
respondent is as under:

i. The assertion that the permits are in vioration of the
Idated 04-01.2013 is incorrect. The said notification ailows feili

o2 A4fina

of trees for bonafide purposes, including
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I

development, subject to the

ln the Present case, the

obtained

approval of competent authorities'

required Permissions were dulY

ii. The contention that Gurugrarn is highly polluted and that tree

fellingWorSenStheairqualityisacknowledged.However,the

DepartmentenSuresthatforeverytreefelled,adequate
, compensatory plantation is undertaken in accordance with

applicable guidelines

iii.The claim that permits were granted as a mechanical exercise

without considering transplantation is denied Transplantation is

considered where feasible, but in cases where it is not viable'

compensatoryplantationismandated'Technically,the
transplantation is feasible only for some species o'f Ficus genus

andthattoohavinggirthbelow60cm'lfthetreesofhigher
girth, the transplantation is not successful'

iv.ThepassingoforderbyHon,bleSupremeCourtinmatterof
Association for Protection of Democratic Rights & Anr' v' State

of west Bengal is matter of record. The Department abides by

theprrnciplethattheecologrcalvaluemustbecompensated'

andcompensatoryplantationisenforcedaSperexisting
guidelines

v. The concern regarding lack of accountability in compensatory

plantation is noted but it will be ensured that the compensatory

plantation is done and periodic monitoring wrll be carried out'

vi.Regardingtheissueofbirdnestingsites,theDepartment
follows standard protocols, including seasonal considerations'

to minimize ecological impact A letter dated 27 12 2021 issued

bythePrincipalChiefConservatorofForestsisamatterof
record,andtheDepartmenttakesduecognizanceofsuch
advisories while processing permissions The permission for

felling of trees is restricted during monsoon months' The copy

oforderdated16.Os.2023isannexedasAnnexure-R-2'
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ln view of the submissions made herein above, all due
procedures were followed in granting the permissions mentioned in
additional affidavit of the applicant and permissions have been
granted in accordance with exiting regulation applicable for areas
specified under general Section 4 of pLpA 1goo. The allegations of
indiscriminate felting without due consideration are denied. The
Department remains committed to environmental conservation while
balancing the infrastructural development needs of the region. Any
additional measures required in furtherance of environmental
protection will be duly undertaken as per the directions of the Hon'ble
Tribunal.

Date: 02.04.2025

Place: Gurugram

Date: 02.04.2025

Place: Gurugram

ATTES ED

RAM NIWAS M4L

__ -r
(naj xu\nE rrst

Deputy ConservatJr of Forest, Gurugram

__+*
(Raj Kuinar, IFS)

\

Deputy Conservator of Forest, Gurugram

VERIFICATION

Verified that the contents of para no.1 to 14 of the reply are true
and correct to the best of my knowledge and information derived from
the official record. Nothing material has been concealed therein.

ATTEFT
%
t5 )*

X/
DVOCA
(HR.) INDIA

NOTARY, GUR

''.'''' ;'''31:*1tH[-f,'-X:'!$lh
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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL

BENCH AT NEW DELHI

O.A. No. 080/ 2024

IN THE MATTER OF

VAISHALI RANA & ORS.

VERSUS

UNION OF INDIA AND OTHERS

APPLICANTS

RESPONDENTS

AFFIDAVIT
l, Raj Kumar, lFS, Deputy conservator of Forest, Gurugram do hereby
solemnly affirm and state as under:

1. That I have been impreaded as Respondent No.3. r am wert
conversant with the facts and circumstances of the case
therefore, I am competent to swear this affidavit.
That I have read the contents of accompanying repry to objections
which has been drafted under my instructions.

2.

>-
oeefiverrrr

VERIFICATION

verified that the contents of above affidavit are true and correct to
my knowledge and on the basis of information derived from the official
record which r berieve to be true and no materiar fact has been
concealed therein.

f*R)
AT(ESTED

RAM Nrwfuf-ovocArE
i.r-orAnY, oun$cnnu (HR') INDIA
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Forest Departmant

Dcpartntent https:ii I 64. I 00 .1 3?.241/eservices/mainrccoril/update?id=MTI.{...

tLlsr& -d

Range Oflicer {Gurgaon )

Tree-.Felling Records

Repo(

Request 0etail

- Ltarhbcard r Tree-Felling Records r View

$RN: RF9-EYH-841C

FersonalDetails

Applicant

Hrm€

Father'$

Name

Mobile Ho. 9899S93449 Email

Address

0rganization Details

Amit DararAGM HSilOC {aifrtfrqsrs ${qrTdRErdr)

,{ddless

View Detalls

'1st Floor Udyog Minar Building, Udyog

ViharPhase V Gurugram

0rganization Type

Oate:

2g-11-2A24

Status

User Type

Typs Of

Organieation

Forurard To RO

Self Login

Others

Category

Namo of

Organization

H$ll0C Gurugram

Tree Felling

Uploaded Docurnents

,ii..,:::,';i,,i$, ,. llffi\&&..w. -*:..-*--

rB"

ffi',"
*tug

e+i.a*-

Consent

: :,::L:,i]&i

ft
I
if.

_tr"
MutationJamabandi

Purpose

W
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.d f)efartment

Land Details

Pu rpose8uilding Conslruction

Land 9.82 (Acre)

Mea$urement

Loca{orHarsaru, Gtobal City Project

.Agency - HumberofTress

Type

l{hasra 1 01 l/1 9, ?2, 1 1 5l I 1 3, 1 8, 2311, 125fi3, 87 fi 1 8,15

Number

Village

Place

frla *hange
"Actisn

KMUI{MZ FiIC Add KMUKMZF',IE*

$uppo(ed f xtensions: .kmU. kmz

https;1/ I 64. I 00 "137.243 I awwices/mainrecord./update?id=Mfi4..

:'J

Harsaru Of Gurgaon ln HARYANA

10,

GP$ Reading

GPS Longitude *

GF$ Laiitude '

N 28.25 3ff

g7$s?4s

RTS fu'lanagement

Current RT$ Meter $tatus

L,lpload KML/KMZ File

Put on Hold

Request Recommended or not

Hecommendsd yu*

Site Photographs

Upload Photo

Supported Extensions: jpeS, .jpg, .pnS

(Max 2 photor can be uploadecl,Only upta S00 KBJ

Upload 0ocument

No Recommendationg

(upto 300

Characters)
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.d Depafimeut https:/i I 64. I 00 .137 .243 I *eryices/mainrecord/update?id=MTl4..

"' i'i
Risk Qategory

Risk Category

Fonvard Back

Fonaard

Rsmarks

(Upto 500 chararters)

High Risk

Back to DFO

Final Repart *

Upload Final Report

$upported Extensions: iOeg, .10n, .pn$, .pdf

i0n1y uplo Ll MB;

. Upload Doeumsnte

Other $upporting Documenl

Upload Other $upporting Documenl

$upported Exlensions: .jpeg, ^jpg, "png, .pdf
(Oiily rLptcr 500 KBi

Uplond Documents

Fell/transplanl trees abslract *

$pacies Claesruise number of trass

V lV lfi ilA llB l& IB Unrter gired Trses

Total nn. of treas Total Volurno (ill3)

e*ncel

/
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tt^?

{1}

Site inspection report by the R.F.O/D.F.O, Annexure_ll

i) l, Location of the field/areas/scheme: village: rlarsaru location of site -
Kh*sr:r No, 101//19,12, tlr//13, lB,?J/I" lzs//3,{r7//lg" lg llnrsaru Gluhal cirv
Prujruf, tiurugrnnr, llallrna
Details of neighborhood east .. west

.. north .. south
ii) Developrnent Block GURUGRAM Tehsit Name GURUGRAM
iii) District GURUGRAM

Demarcation details of Land (Khasra No s) for which tree felling permission is
required from the Forest Department, indicating on sajra/survey sheeumap No

a) Mrntion in clear words distance from the foresuplantation sites
bi Whether it is 1000mts. No
c) or touching or in neighborhood of RF/PF/area closed under the punjab Land

Preservation Act 1900 (including expired areas)lAravalli plantation/any other
forest landior attract definition of Forests by any court orders (12, 12,1996), ..^
No

Number of trees standing on land under question. i10 No. Trees and 13 No,
Undersize Plants
Density of vegetation, also mention names of herbs, shrubs tree species
standing on the land. 0.d
Attach the dr.rlly signed {FGd, Block Forest Officer & RF0) marking list for felting
with girth & name of each species with botanical name, abstract of each sp*cies
be mentioned here, ATTACHED

a) Brief not on vulnerability of the area to erosion NO

b) Nature of erosion and agents of erssion thereof : NO

(2)

{3}

(4)

a)

b)

c)

whether the requirement of proposed kee felling by the user agency/owner is
unavoidable and barest minimum clear recommendations based on the site
visit? Yf;S

a) whether any work of violation has been carried out under any Forest Act,b) 0r any Court orders. NO
c) or $tatutory provisions (pLpA. trA, FcA, wLpA etc). pLpA GENERAL

SECTION,{
d) if yes' detailt of damage reporvFlR/Prosecution with date and ofher details,e) period of work done,
f) action taken on erring party.

s) *:.:t:: *:fn nr vioiation is stifi in prosress,: NtL

t5)

{6}

t7)
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(8)

{e}

{ro1

a,) Cleady mention that the village does not fail inyear- 2024-ZS

:j Due for feiling in rhe year 2026-2Zct 
ffjr:,1.:T^!_) have sisned the appricationGuard who has uunr,eo-'ti*":,;:Jfr, H::;

a)

b)

ls the place used for
when il ;-* il,#i,hil::ffilT: l_g;::if etc No

Mention in clear words about year, name of scheme and nature or ptantations{a} Whether old Aravalli plantations, NO,', 
;iil,: S,;ilSpn* 

*o iir'rio*rA,oN REcoRD AVATLABLE
(c) 

il;_il:-r 
ord prantation $tate/centrar/pran/non ptan/or any other

''' il!|:,1?;.*]]1reriried and tanied with seo rererenceimagery (FSl reporl)

ff[,:::ffl,ilj,ir*rri pranrations and any
(e)

{f} }mt Tlut *'i* *uuiril;#X,-,1" *?, 
other prantation

ffi1ffi::Tffi[J;:H*:::iF;;, be* distance and other
ffi :?f t 

or a pp ropri a te disran c" il ;;TX, i:: fl ':ffit:;:Jil il

{11)

the CEC letter
(i) 07 06.2007 _ Ho(ii) 12.09.2007 - No
(i,i) a5J2.2AA7 - No
{iv) The Hon'bre supreme court order 14.05.200g- No{e) 
'::l :::::: ::::l :,: o,:;;;;;iuu *u*,be provided a,ong with map_NA

$tatus of iand about coverage under different notifications

:l il-:rTr-:'irication "* 
rl.*ffi, - & or 5 or the nun;an Land preservarion

U] Date of expiry of notification, * NO

:: iirffiiflorl 'o*'-J '*-Ion 07 05 1ee2 MoEF, Governrnent or rndi*d) 21.1A.1992 Government of lndia directions. _ Noe) cr*arrv mention 
3111-r, ;iil Lr,r,:r=, is appricabre on sajd rand or nor? -

LAN, rN QUE$*ortr closio"i*or* ornlfinillr*r,o* 4 0F 
'LFA

1900......'... 
. .... ....-:112)

Applicability of Hon,bte Supreme Court orders/

the felling programme of

in the presence of
srgnature are not

the Forei
acceptabia

IN

landsat

t$
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f) lt must be clearly indicated either
order/executive order is applicable on

b) 18.03.4004 or * NA
c) 16.1A.2AA2 and 2S.i0.20CI2, * NAd) 14 05 2008 _ NA
e) or any other court orders issued fronr time

0rrline llatrrd t0"l l.ZAZ1

.:ly laWnoti fication/rutetdirection/coufi
this tand or not Genera Sd;;;;;

al site inspection report or the RFc RECOMMENDATTON FORCONSIDERATION I\.;.,L,,IT

b) Comments on joint demarcation report is enclosed
:l specialty hightighting any facts asrlJ aUored) specific recommendations tot ..."pt.nce or reiection/othenayise of the proposal

:]:: 
-:'n reasons thereor nEc,,orvrrvreroonlj*'';ffi c'N$rDERAroH

crearry mention whether the said rand is in 5 KM range of Eco-sensitive Zone.No Arial Distance from Suttanp;r Nationalpark is above 5 KM

l)J

to time. - SI{N : RF-9-EyH-841c

PLPA 19OO

{ 131

Dated:

Place:

(ra1

(1s)

ftr
."$r-

si#sfi,ffi. r,::&-i sffic*r
1,;l,,.rjitt '

trtame with RFO 0fficiat $eat

RecommendationlCornments by 0. F.0
whether the concerned Dy, csnservator of F'rests agree with or disagree the
;ffi,",1'l,'ili#r[ff;:':": ti"*' uv RFo' detaris thereor, cornmenrs on

Specific recommendation of concerned Dy.be allowed with fuil technical;ustification in

(16)

Dated:

Place:

case must be fited at DCF level only ..

Signature

Name with DFO
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Anne*??ur { --t.

'$tauding Order r.{a. f,f...". uf dsr*d .Klmll*f Uy Sh. Jngdirh Chanrler, IFf,,
Princlpnl Chicf Conscrvntor of Forests (Hrff) Hsryana.

Titler Schedule of trce felting and related pernris:ions in areas notilied under
general section-4 ofPunjab Land Preservarion Act, 1900,

Section - 3 of Punjab Land Prcservation Act. 1900 empowers the State

Government to rnake a direction through notification whenevcr it is desirable to
provide for the consen'alion of sub soil water or prevention of erosion or when the
land is likcly to become liable to ero.sion.u 'fhe areai notilierl under Secilon-3 are funher notifiecl under Section-4 of
the Act and the notificarion is either g,enenal or specific. TI're areas notified
specifically (rvith spccilic land details) are to be treated as forcsts for the purpose

of Forest Conser,*ation Act The areas notilied generatly are subjected to certain
restrictions and in such aleas the ownem of the land are required to take permission

of Divisional Forest Officer for fetling of the trees for bona-fides purpose. The said* perrnission of f)ivisionel Forest Oflicer is also a service under Right to Service Act
also,

The perrnission to fetl trees is a regulation for the rerson to prtrtect the
land front soil erosion and therefore, the permission nee$^to be given only during
the months when the soil is least prone to soil erosion. The soil is seriously prone r-'l"
to erosion during thc monsoon months and thereforl the law mandates that
pcnnission to lelt trees should not be accorded in the nronths of July, August &
Scptembelbegause sudt pennission will dettat the very purposc of notification of
tlre area under Frrnjah Land Preservation Act, 1900. For the same reason,

Conservator of Forests, North Circle, Ambala issued letter dated 29,02,2008.

In view of tlre above position, it is decided as under:

*-l l. Perntission for tree telling in areas nolilred under general Seclion 4 oFPI"PA,
t900 will be given only in the monthE o[ January to June and October to
December.

z. Ttre application re.ceived in thc month of Ju.ly, :!ygrs"r;*._Sgr-r.r*.,r1r[g1,will Ue.\

/ ^ . *t r*j*:!t{-_yith advice ro rle .pp,]iffi"nqj*6,il* fmn- *rp'irtlr$r,3-r# ;i ]
S 6,d ' ' *ilis$ld$esffift'c r.-",rrn ffig de;iled i;ilis office order will be cirgd in J

t.$h+,reasons column of tlre decision fonnat under Right to $ervice. d
:j
t

J
t

1g r"* 
tf

fr Li.r

E.J-iiS;"&*\r--*\ {11+-}$ Dete,-

-.0--
1&. E,.rR
PCCF (HoFF)-
l{eryana, Panchkula.

l6lsllo"lr
A rir4ry i'$ #br"*'rtnC*r{ trr :

1, tlon'ble Chairman, Right to Service Commisdon,l{aryana, Secror l?A"
Chandigarh fsr intbrmation.

Al I PCCFs/APCC fr#Ccf s/CFs/DFOs for informario ns
T4,

PCCF (H
l"laryana,

and necessary gction.

$if"*
Panchkula.
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